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GPcN COURT 

CENTRAL i>J:)fl[NISTR,,.TIVE TRIBUNAL 
rill.AHAB /0 B2NCH 

ALL-'\HABN) 

**** 

Original Application No. 929 of 2001 

Dated : This the 30th day of January ,20<J4 

Manoj Kumc:r Singh son of Jagdish Pd. C/o Shiv Babu LJ L, 

Resident of 119/463, Dar s hanpurwa, Kanpur Nagar .. 

By Advocate 

• • • • App lie ant 

:-, Shri K.K. Tripathi 

VERSUS 

L, Union of India through Secretary Ministry of 
Human resources Development De par t.rre rrt of Education, 
New Delhi. 

2. Deputy Director Navodaya Vidyalaya ser sen L, 
District Kanpur Nagaro 

3. Principal, Navodaya Vidyalaya Sa r s au L, Kanpur Naqar , 

, ••••• Respondents. 

By Advocate :- Shri Vinod Swa ro op 

0 RD ER 

By this O.A. applicant has sought tr.e following 
re lief ( s ) :- 

11 To allow the application and quash the order 
dated 2.7.200l(Annexure no.A-1) passed by t ra 
respondent no.3. 

B) A direction may be given to the respondents 
to continue the applicant in service as Electrician 
cum plumber and also pay his salary as and whe n 
due in future. 

C) A direction may also be given to the respondents 
to regularise the services of the applicant on 
the post of Electrician-cum-plumber. 

D) To pass any o t bs r o Lr e c t Lo n as this Iribuna 1 
may deem fit and proper on the facts and circums­ 
tances of the case in the interest of justice. 
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E) ttward the cost of the application to the Applicant. tt 

2.. It is submitted by applicant that respondents had issued 

----· -a notice- dated 22 .. 6.1995 (-page-13-am 16) whisl'l were the- rules 

for Electrician-cum-plumber. App He ant was engaged in the year 

1995 on daily wage basis and he continuously worked up to 23.2.1998J> 

certificate dated 23.2.l998{page 18) is annexed in s~t of this 

t nt. r~ f h. . 1 ~-,~~~ Ele . • · cone ion. ne r e o re , e was given regu.ar appi:i.ea1-1.on as e c tr i c i an 

c ure-p Iumte r vide rre rno r and urn dated 3l.3.1999(page 27);which ~as 

e~tended but vide memorandum dated 02.7.2001 his services were 

terminated w.e.f. 2.8.2001 by giving l no nt h ts notice(page 10). 

3. Grievance of applicant is that th2 post and work both were 

available and there was no complaint against him, therefore, his 

services could not have been terminated arbitrarily. It is submitted 

by applicant that h9 is entitled to .be regularised as m had already 

completed 240 days • ~-;. 

Electrician-cum- 
4. Fe sponde nt s have submitted that there is no regular post o~f / 

plumber, but in order to meet the requirement Principal of the JNV 

with the a ppr ove L- of regional off ice:,· is entitled to ~ppoiht' 

Electrician-cum-plumber on confaat basis. Applicant was also appo fnt.sr 

~s E.letrician-cum-plumber as per notice dated 22.6.1995 on contact 

basis. This was subsequently supe rce de d by new notice d t , 14.5.01. 

Therefore, his services were terminated' and r.e was ad vised to join 

again on terms and conditions as contained in new notice J but he 

refused to join on new terms. Trey have further explained t hat 

applicant was given extension vida letter for l year upto 30.U3.0l)' 

which was not extended thereafter. He was asked to apply as per new 

terms (Anne xur e CA 4)) which was, refused. They have however submitted 
\ 

that respondents are willing to take the applicant in service 

provided be is willing to be appointed on revised terms and ccno t t ico 

5, I have heard 

is seen in the 1st ~

t the counsel and perused the pleadings. It 
'\~ -~0v1 '0-7 

· dated 22. 6a 95 the post of Electrician- 

~ 
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-cum p Lurnhe r was revised to be filled only by way of short 

term contract for l year eJlltendable upto 3 years further 

extension could only be with the prior approval of Director, 

~Navodaya-Vidyalaya Se r s au Lj tfiarefore, the rules ltse lf was for 

short term contract application. Accordingly applicant was 

appointed on contract basis on 3l.3.99(pg 27) which was 

extended upto 30.1-01. In the meantiire;policy was c harqed 

and vide notice dated 14.5.2001. As per this order Electrician­ 

cum-plumber was to be paid consolidated salary of Rs ... 3000/- 

on contract basis. In keeping with this, respondent did give 

offer to the applicant on 10 .. 08.200l(Annexure 4) to app Iy as 

per new t.e rms jbu t instead of giving new applicalhion,applicant 

approached this Tribunall seeking the relief as mentioned above. 

6. Tbs order dated 14. !'.>.2001 has not been challenged by tre 

'ap p lie an_t in 0.A.J so long that order is in existence, 

applicant cannot claim th~t e should be appointed by ignoring 
'I, - "'&,~&vi 'IS_ 

the same. In fact as per · ·. dated 22.6.1995 e Ls o i t he post 

of Electric:ia n-cum-plumber could be filled only on short term ' 

contract basis, therefore, applicant cannot claim that his - '. -, 

services should be regularised. Yes, so long the wor k is 

available and applicant is willing to work as per the policy 

decision of respondents, applicant ts services cannot be 

terminated)unless of course if applicant comm.its_, some mis­ 

conduct or some other valid eventuality· takes place. Respondent 

have stated categorically in para 17 that they· are still 

prepared to take the applicant back provided he is willing 

to accept the new terms, therefore, it is open to the 

epp Lac arrt to give his a;,plication even now to the respondent 

no.3 stating therein clearly that he is willing to work as 

Electrician-cum-plumber as per new te rms , In case applicant 

gives such an application to respondent no.3 within l oo nt h 

respondent no.3 shall appoint the applicant as Electrician­ 

cum-plumber in accordance with law ,,Ji thin 3 rro nt hs thereafter. 
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7. With the above directions, the O.A. is disposed off with 

no order as to costs. 

N\?mber J 


